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SHRI S, R. DAMANI : I am concerned
with the textile industry and I have every
right to ask a asupplemeatary.

SHRI MADHU LIMAYE: You can ask
a supplementary, but you have no business
to answer any question,

st wEw fagdt ad o awEe
Ageg, = foud g A9 SmaAr
fr Sgi o 39§99 F o7 foar a1 ag
FEAIT FY GIES § T1aa &Y 747 A A
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mﬁ.....
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ot sew fagrdy amadd ;A amod
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AeAT F( 9T GETN IZF § T199 FIar
g av ag e HTAST AL § 1 9 UR
qfsos I arat @ Ft ag feard
FT a1 Fq1¢ | :

The letter written by Shri Madhu Limaye
was found missing from the file. Let him
say, ‘Yes’ or ‘No’.

DR. RAM SUBHAG SINGH 1 You
may send for that file,

MR. SPEAKER : From the file of an
hon. Member of Parliament the letter was
missing. Why are you putting a question
to the Minister ?

SHRI SURENDRANATH DWIVEDY:
1t is missfog from his file and not from Shri
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Madhu Limaye’s file. He must say whether
what the hon. Member has said is correct
or not. It is a serious allegation.

st <fa v : sy ARRw, AR
Fg a1l Algy | g Ig7 THR qHEr
g1 ag fomdr ot 3 faedt wgarg et
Y Y Brgw § TET & A |

AT AERT I FE QR &, @
Figfeqe 7 F @ & A1 9% WO &
TgIFE

Electoral Rolls

+

SHRI BANSH NARAIN
SINGH :

SHRI KANWAR LAL
GUPTA :

SHRI RAM SINGH

AYARWAL:
SHRI SEZHIYAN :

*338.

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state 3

(a) whether it is a fact that the Election

Commission has decided to revise the
electoral rolls by the 15th January next
year;

(b} if so, the reasons therefor;

(c) whether it is also a fact that under
the Constitution, the elections to the Lok
Sabha must be held within six months from
the date of completion of new electoral rolls;
and

(d) the steps taken by the Election
Commission to complete the Elections to the
Lok Sabha within time if such an emergency
arises ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YAMUS SALEEM : (a) Yes,

Sir.

(b)  Under article 324 of the Constitu-
tion, the Election Commission is vested with
the superintendence, direction and control
of, inter alia the preparation of electoral
rolls. It is, therefore, the constitutional
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obligation of the Election Commission to
keep the electoral rolls ready at any point of
time. Section 21(2) (b) of the Representa-
tion of the People Act, 1950 provides for
the revision of electoral rolls in any year,
if so directed by the Election Commission.

(¢) No, Sir,

(d) A meeting of the Chief Electoral
Officers of all the States and Unlon territories
was held on the 5th 1969, and a decision
was taken to revise the electoral rolls
throughout the country within a perlod of
two months and a programme was chalked
out and finalised. The work of revision is
now going on In full swing in all the States
and Unfon territories.

SHRI SHIVA CHANDRA JHA 1 Why
in full swing ?

ot AT WS TW: HAE WL,
7N g A g agr & fv gwE @
foez § gaat fediem 0 F71 Fietegy-
¢ FEASATT ¢, qg IF@ AT GG L |
afe o oedY 7, sRgy @@ @ e
g gArg feee fargg &3 w@r § ok
fag axg ¥ FaA Fg @ F@A F
3w fau § sE@ ag wigw ar ¢ fw
g ®fa F1 fefiwq i ¢, aga= &
g F1o1 § 1| § A7 wgigy § qFAT I0gaT
g & sty a1 gATe amw § gg W an-
TAFT ¥ g 41 Qg &1 feu qafw
7§ qTI-UFTT F MR Ao Ty
i @ 7T ¥ SR FF 95 9 IqAF AE
Ft fafq o ag @ 7€ o &k Swa fEEr
Rfafers aEl 1 gorg o a8 & af ?
ar ag F41 fianzs fag &R ar3-tdHRm
QT feg ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : This question
is addressed to me as to why I have
postponed elections. Hon. Members and
the House should know that the Chief

Election Commissioner has got a statutory
1ight and obligation under section 21 (2) (b)
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of the Representation of the People Act,
1950 to direct revision of electoral rolls
whenever he deems fit, The revision {s
taking place according to the statutory right
rested in the Chief Election Commissioner
under that statute. There is neither haste
nor undue haste.

SHRI PILOO MODY : How do you
know ?

SHRI GOVINDA MENON The
question is why certaln bye-elections have
been postponed. When the electoral rolls
are being revised, it would be improper to
conduct bye- elections in those constituencies
with respect to which the revision {s taking
place. As soon as the revision is complete,
these bye-elections will take place, (Inter-
ruptions)

= £ TS TR : qeqE A, T
ag ®g1 91 5 ¥ Ao agi faar-
TF & X § agh IR A13-T0AT [ T
aa fFar war ?

MR. SPEAKER : He has given a clear
answer.

=t §AT B YR : qAF  AENET,
A WA FT I qFT Tifgy 0§ qay
a1 fF 787 PRI Vea  farsa @t 1
&, 931 T99T Y Need)T fHy a3y ?

SHRI PILOO MODY 1 He is trying to
get a reply to his question, Sir.

SHRI GOVINDA MENON : The
revision of electoral rolls, as hon. Members
know, has to be made with respect to what
is called the ‘qualifying date’. Because the
revislon is taking place for the year 1970,
we are now towards the end of the year,
it has to be done with respect to the
qualifying date, namely, January 1970. Now,
since a revision of the clectoral rolls is
being done, no bye-election in any constitu-
ency where the revision of the electoral rolls
is complete has been postponed,

SHRI
nonsense.

PILOO MODY Absolute

EaW W : W FE FAA A
o 997 fafree sag &, aY aomg 1@
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¥ fr ad) Ava fee 93 T @ @ W,
37 ) =ifgd v g% @9 FT 1 @ AQ
¥ AN TN gfewe @ It d, § g
YT w gor Far g, 3fFT ad) A fex
gg g FT A AT § | AT JIT g
oY fF off a3 o Tar gud F7y fF
AT gg garer a1 fqasr Jama J@ e
Ay gEw F1H fawa & I 2 o

st 1g W afgrae ;. wE Rl §
A&l # ardd W gay oY, fee
FIu a1 fF 37 g’ #1 F#fge &1
fearmar 1T Az g A & fF ®ET
FTHIT T 39 GHF1C F) fgaraa & af
fr 939 § oY arE-gSaweT g Ay §,
37 %1 wafi &7 fear 9 ?

SHRI SEZHIYAN 1 It may be a routine
or ordinary business for the Election
Commissioner to revise the electoral rolls.
But In the extraordinary situation that has
arlsen now in the political scene in India,
the statement from the Chief Election
Commissioner has given rise to various
apprehensions....

MR, SPEAKER : That {s the difficulty.
This is the whole trouble on account of the
press conference. Otherwise everything went
on normally,

SHRI PILOO MODY : Can we summon
the Chief Election Commissioner here, Sir ?

SHRI SEZHIYAN : The Chief Election
Commissioner is reported to have said that
within a fortnight he can conduct the
elections. In that connection I would like
to koow the reaction of the Goverment
whether a mid-term poll is imminent within
a fortnight and what preparation the
Government have made on their part,.

SHRI GOVINDA MENON 1t So far as
I can see, there is no proposal to conduct
any electlon where there s no vacancy.

SHRI PILOO MODY : Why don’t you
give up and leave ? There is plenty of
vacancies.
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SHRI D. N. TIWARY : In the past
also. I think, revision of electoral rolls
was done from time to time not for any
bye-election or mid-term election but it is
a routine work and the revision is made
from time to time,  Third year also it is
going on. (Interruptions) Please hear
me. Why are you shouting ?

SHRI PILOO MODY 1 On a point
of information, Sir. Is he a Minister ?
(Interruptions)

sramea et ST A @ &,
o9 fafaee a8 § | &wearg ATOgEY
FT I} §, TOY G &7 99T AT W L.

=Y gro Ato faaw} : ATy gAY saANET
JIgEr FW 10

st gwaw At gw AT F fou At
FWE WR fau o & ... (swawm)...

SHRI PILOO MODY : First we must
know whether he is a Minister or not.

SHRI D. N, TIWARY ; After a few
members have left the Congress party...

SHRI PILOO MODY : Sitting in
front benches he looks
He talks like a Minister.
whether he is a Minister.

the
like a Minister.
I want to know

SHRI D. N. TIWARY : After a few
members have left the Congress Party,
there is a tendency in the minds of some
members to think that there will be a mid-
term election.

I want to know from the hon. Minister
whether such revisions have taken place
in the past from 1952 to 1968 and if so
whether any question was asked about its
propriety or not.

SHRI GOVINDA MENON : There has
been no questlon regarding the propriety.
The Chief Election Commission has not
proceeded to revise the electoral rolls
after taking the consent or orders of the
Government of India. For the information
of the hon, Members I will read out the
provisions of Section 21 (2) (b) of -the
Representation of the People Act.
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AN HON.
knows it.

MEMBER : Everybody

SHRI GOVINDA MENON : If every-
body knows it, I do not read it. But if
everybady knows it, this Question would
not have been put.

SHRI D. N. TIWARY : I want to
know whether in the past revisions were
made or not.

SHRI GOVINDA MENON : Revisions
have been taking place from time to
time.

DR. RAM SUBHAG SINGH 1 The hon.
Minister gave a reply in answer to part (c)
of the Question and said ‘No, Sir.” May
1 know, Sir, whether the Government which
is in a minority will categorically say
whether it is still having an intention to
dissolve Parliament and hold a general
elcction because the party to whi h the
Government belongs has lost its majority in
Parliament ?

SHRI GOVINDA MENON : There is
no intentlon to do that.

SHRI RABI RAY : But it is a minority
Government nevertheless.

ot TW ¥qF qEA ;. dEAE AR,
Sq o QR 3G F wAS { FAA AW
gar, HAY AERT A THI fwar ) afew
frgy faai oaaw SAFA 9 996
faar f5 ¥ freY ot gao gA@ FUT A
feafa ¥ &, ST F1 AFT g T5F AL X
T gar &\ & wrAar =@ g fFoFa
gaTes @, fegwramA g ¥ fgea &
gaa ¥ 9gAT A | TAE, A A LR
FT AT @G AT J 9907 qA F 7@ AT
N zATs frar & gma s & sfQ,
qif SA%( agad 4% I, FT ITT AT
fe¥ <§ atc gz Fx A Wiy | K 39F At
¥ a1 qr% feafq ST sgar § 7

SHRI GOVINDA MENON : There is
po manipulation whatsoever,

DECEMBER 2, 1969

Oral Answers 32

SHRI
deny it,

PILOO MODY : He will

AT FEHt FTATAT © AT AR,
Fm oag @t g 5 e @ wearafy
7T ¥ favg §—zasr sar FOr @ ?

SHRI SURENDRANATH DWIVEDY 1
May. I put a Question ?

MR, SPEAKER : Yes.

SHRI SURENDRANATH DWIVEDY 1
Nobody questions the right of the Election
Commission to go in for revision of
electoral rolls. But, Sir, I want to know
whether this is a normal practice that for
the revision of the electoral rolls, a confe-
rence of chief electoral officers is convened
by the Chief Election Commissioner and
whether it has been done so in any previous
year ?

SHRI GOVINDA MENON : Without
discussing the matter with the Chief
Electroral  officers of the State, no
general revision of the electoral rolls can
be effected. Now there is provision in the
Act to do this and it has been done
according to that provision. [ do not have
further information  about this matter
bzecause this has not been done under
Government directions.

SHRI SURENDRANATH DWIVEDY:
The question has not been answered—
whether any such conference was held
before at any time for revision of electoral
rolls.

SHRI GOVINDA MENON : As far as
I remember, such conferences have been
heid very frequently. ([nterruption).

SHRI GOVINDA MENON1: I had
answered Shri  Surendranath Dwivedy’s
question earlier, but probably it was not
heard amidst the noise in the House.
These conferences of chief electoral officers
of the Stetes in the presence of the Chief
Blection Commissioner have taken place
many times before.

SHRI E. K. NAYANAR: We have been
told that the bye-clections are not being
held because enumeratlon fis taking place.
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Previously, the Kerala Government had
decided on a bye-election before December
15, But the Central Government have
postponed it to January 15. May [ know the
special reasons for postponing the Nilambur
election which was going to take place on
the 7th of this month ?

MR, SPEAKER ; The main question
is a general question and does not relate to
Kerala,

SHRIE K. NAYANAR : This relates
to bye-election.

MR. SPEAKERJ The Question Hour
is over. Morever, the hon, Member’s
question is not very relevant to the
question.

WRITTEN ANSWERS TO Q JESTIONS

Take-Over by Government of S. S. Light
Railway Company Ltd.

*339. SHRI S. M. KRISHNA )
SHRI MANGALATHUMA-
DAM 1

Will the Minister or RAILWAYS be
pleased to state 3

(a) whether Government propose to
take over the Shahadra (Delhi)-Saharanpur
Light Railway Company Limited in view of
the fact that the line has been sustaining
loss for the past several years ;

(b) if so, when Government propose to
take over the Railway line ;

(c) whether Government have received
representation from the present management
for postponing thé decislon to take over
this line ; and

(d) if so, the reaction of Government
thercto ?

THE MINISTER OF LAW AND
SOCIAL WELFERE AND RAILWAYS
L(SHRI GOVINDA MENON) : (a) No.
Sir. The contract with this Railway
Company contains no provision for its take-
over by the Government except by purchase.
The question of purchasing the line is
considered by Government whenever the
periodical option for purchase falls due
under the contract.

(b) Does not arise.

AGRAHAYANA 11, 1831 (SAKA)

Written Answers 34
(c) No. Sir.

(d) Does not arise.

Heavy Machine Building Plant of Heavy
Engineering Corporation, Ranchi

*340, DR. RANEN SEN:
SHRI CHANDRA SHEKHAR
SINGH :
SHRI V. NARASIMHA RAO

Will the Minister OF STEEL AND
HEAVY ENGINEERING be pleased to
state 3

(a) whether it is a fact that the Heavy
Machine Building Plant of the Heavy
Engineerlng  Corporition Complex at
Ranchi is likely to run out of orders by the
end of 1970-71 unless fresh steel plants are
planned ; and

(b) if so, whether Government have
taken any decislon regarding setting up of
new steel plants in the steel plants in the
country ?

THE MINISTER OF DEFANCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) and
(b) On the  basis of the firm
orders in hand, the Heavy Machine
Building Plant will run short of orders
starting from the middle of 1971-72, unless
fresh orders from heavy industries including
steel plants are placed immediately.
However, if the likely orders on accourt of
schemes included in the Forth Plan are
taken into account, the plant will have
adequate load during 1971-72 and, a
substantial one during 1972-73. The ques-
tion of effective utilisation of the capacity
of this plant in future including setting

up of new steel plants and expansion
of Bokaro  Steel Plant is under
consideration.

Non-Availability of raw materials for Alloy
Steel Plant, Durgapur

*34]. SHRI SITARAM KESRI1:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state 1

(a) whether it fs a fact that the AHoy
Steel Plant at Durgapur has been facing
difficulties because of the nonavailability of





